ACT No. VIII or 1863.

PASSED BY THE GOVERNOR-GENERAL OF INDIA IN COUNCIL,

(Beoceived the assent of the Governor-General on the 28rd February 1863).

An Adet for the amendment of the law relating to the confinement of Prisoners
sentenced by Courts acting under the authority of Her Majesty, and by certain
other Courts, end of Prisoners convicted of offences in Native States.

‘WHEREAS it is desirable to amend the law relating to the confinement of
Prisoners who have been sentenced by Courts acting under
the authority of Her Majesty, or of the Government of India,
or of any Local Government; and whereas it is expedient to make the same
provision for the secure custody of persons convicted of participation in the offence
of Suttee (burning alive) or Sumadh (burying alive) and of “such other
offences as the Governor-General in Council shall from time to time, by an
order to be published in the Government Gazette, think fit to prescribe,
within the Territories of Native Princes or States in alliance with Her Majesty
as is already made in regard to persons convicted of Thuggee or Dacoity in
such States; It isenacted as follows :—

Preaﬁlble.

'I. Regulation IX of 1833 of the Bombay Code (fo provide for the reception
Repeal of Regulation 0 the Jails under that Presidency of Prisoners sentenced by
and Acts. Courts of Justice or Tribunals acting under British super-
intendence other than those provided for in the existing Regulations), Act XVIII
of 1848 ( for the better custody of persons convicted of Thuggee and Dacoity), and
Act 'V of 1847 (fo facilitate the execution of the sentences of Courts established
by the authority of the Governor-General in Council for the administration of
Criminal Justice in States or Territories administered by Officers actmg under '

the authority of the Last Indm O'ompang/) are hereby repealed.
II. Officers
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II. Officers in charge of Jails within the British Territories in India shall be

Officers in charge of cOmMpetent to give effect to any sentence which shall be
Jails my pi‘s‘;gd"lff;c;i‘j passed by any Court or Tribunal acting under the 3;1:113110-
tain Courts. rity of Her Majesty, or of the Government of India, or
of any Local Government, although such Court be not situate in a place not:
subject to the general Regulations. Provided that this Section shall not
apply to any Officer in charge of any Jail or House of
Correction within the local limits of the ordinary original

Civil Jurisdiction of any Court established by Royal Charter.

Proviso.

IIT. A warrant under the official signature of an Officer of the Court or

Wartant of Officer of  LTi0UNAL as  aforesaid shall be sufficient authority for
such Court to be suffici-  holding any prisoner in confinement, or for transmitting
oxt anthority any prisoner for tramsportation beyond sea, in pursuance
of the sentence passed upon him. ‘

IV. 1t shall be lawful for the Executive Government of any part  of the
Exeoutive  Govern- British Territories in India, "to authorize the reception,
ment may authorize detention, or imprisonment in any part of those Territories,
recepjnon, det(?ntlor.l,. or R . . . .
imprisonmentin British  for the periods specified in their respective ' sentences, of

\I;c%lei 8§ f;ﬁ?ﬁs Ofcﬁiﬁi persons sentenced within the Territories of any . Native
ces In Native States.  prince or State in alliance with Her Majesty to imprisonment
or transportation for the offence of Thuggee or Dacoity, or the offence of belong-
ing to any gang of Thugs or Dacoits, or for participation in the offence of Suttee
or Sumadh, or for such other offences as the Governor-General in Council shall
from time to time, by an order published in the Government Gazette, think fit to

prescribe. Provided always that such sentences shall have been pronounced
| after trial before a Tribunal in which an Officer of Govern-
ment, duly authorized in that behalf by such Prince or State,
shall be one of the presiding Judges. Every Officer of Governmentso authoriz-
ed as aforesaid shall forward with every prisoner a certificate of his conviction,
and a copy of the proceedings held at the trial, that the same may be forthcoming
for reference at the place where the sentence of imprisonment or transportation
may be carried into effect.

Proviso.

V. If
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V. If any Officer in charge of a Jail shall entertain any doubt as to the

Procedure of Ofiicer
in charge of Jail if he
doubt the legality of
any warrant sent to bim

¢ for execution.

refer the matter

legality of any warrant sent to him for execution under
this Act, or as to the competency of the person or persons
whose official seal and signature may be affixed thereto to
pass the sentence and issue such warrant, such Officer shall
to the Government to which he is subject, by whose order

on the case such Officer and all other public Officers shall be guided as to the
future disposal of the prisoner. Pending any such reference, the prisoner shall
be detained in such manner and -with such restrictions or mitigations as may
be specified in the warrant.

VI. The provisions of the existing Acts and Regulations, and all other

Provisions of existing
Acts, &c., velating to the
treatment and security
of prisoners generally,to
apply to prisoners con-
fined under this Act.

rules in force for the treatment and security of prisoners
confined in the said Jails, shall apply and be of equal force
and effect in the case of prisoners confined therein under
this Act as in the case of other prisoners confined therein,
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